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mﬁm OF HOME AFFAIRS
NOTIFICATION
* New Delhi, the 26th April, 2006

. 5.0.617)—{ In exercise of powers conferred by section 24 of the
Private Security Agencies (Regulation) Act, 2005 (Act 29 of 2005), the
Central Government hereby makes the fol!owmg model rules, namely = -

l. Shﬂl‘t title and Commencement. - (1)} These Rules may be-called the
Private Security Agencies Central Model Rules 2006.

(2)They will come into force from the date of theu' pubhcatwn in
the Official Gazette

2. Definitions. - In these Rules, unless the context otherwise requires,-
(a)*Act” means the Private Security Agencies (Regulation) Act,
2005; '
(b)“Agency” means the Private Security Agency;
(c)*“Controlling Authority” means, the Cantro]lmg Authorlty SO
-dectared under the Act. ' '
~ (d)*Form” means, a Form- appended to these Rules.
~ (e)*License” means a license granted under the Act
(1) words and expressions not defined in these regulations but

defined in the Act, shall have the same meaning respectwely és.s:gned to them
inthe Act.

3. Verlficatmn of-the antecedents of the applicants. - (1) Every applicant
while making an application to the Controlling Authority for the issue of a
fresh license or renewal shall enclose the Form 1 for verification of his
antecedents. If the application is a company, a firh or an association of
persons, the application shall be accompanied by Form 1 for every proprietos

-or majority shareholder, partner or director of the company, as if they were
also the apphcants '

Comgendum Ok @57
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(¢) by relying on the report received from the pohce authorities signed

under the authority of the District Supenntendent of Police or an officer of the
equivalent or higher rank.

(2) The person desirous of gettmg employed or engaged as security
guard or supervisor shall submit Form II to the Agency. If the person has

stayed in more than one District during the last five years, the number of
forms WI” be as many as Districts.

3) The Agehcy shall cause an inquiry into the correctness of the

particulars filled in either by itself or by sending the form to the respective
District Superintendent of police. '

L(4) The State Goverhment may prescribe the form. and the marmer in

which the fee is to be deposited for the service of character and
antecedent verification by police. o

-~ (5) " The pollce will establish identity of the individual and verify the
character and antecedents of the person by making a visit to the locality
where the person claims to have resided or residing and ascertain his
ldenttty and reputation from the respectable residents of the locality.
They wii! 2lso consuit the pohce station record of the concemned police
station and other records at the District Police Headquarter before
preparitig the character & antecedents verifi cation report. This report
will cotitaifi the cothitietits of the police on every claim of the person in
character and antégedent Forth and also a general report about his
activities ificluding means of livelihood in the period of verification.
The police will speeifically state if there is a criminal case registered
against the person at any poiiit 6f time or if he has ever been convicted
of criminal offence punishable with impriscﬂment -

(6) The police will spemﬁcaily comment 1f the engaging or
employing the person under verification by the Private Security Agency
will pose a threat to National Security.

(7) The police authorities shall ensure that character and anteceden'

verification report is issued within ninety days of the receipt ol the
character and antecedent form. | o

1265 Gi1/06—4



(8)  The report of the police regarding character and antecedents of a

‘person will be graded as confidential. It will be addressed in named
cover to a designated officer of the Security Agency requesting for
character and antecedents.

(9) Character and antecedents verlﬁcatlon report once 1ssued will
__ remain valid for three years,

(10) On the basis of police verification and on the basis of their own

. _.verlﬁcatlon the Agency shall issue in Form III a character certificate
and this certificate will not be taken back by such Agency even if the
person ceases to be the employee of that Agency.

5. Security training.— (1) The Controlling Authority shall frame the detailed
training syl]abus required for training the security guards. This training shall
be for a minimum period of hundred hours of classroom instruction and sixty
hours of field training, spread over at least twenty working days. The ex-
servicemen and former pohce personnel shall however be required to attend a
condensed course only, of minimum forty hours of classroom instructions and
sixteen hours of field training spread over at least seven working days. '

(2) The training will include the following subjects, namely:—
(a) conduct in public and correct _wééring of uniform;
(b) ph_ySical fitness training;

(¢ ) physical seculrity, security of the assets, security of the building or
apartment, personnel security, household security;

(d) fire fighting;
(e) crowd control;

(f)  examining ldentlﬁca‘tmn papers including identity cards,
passports and smart cards;

(g) should be able to read and understand English alphabets and -

Arabic numerals as normally encountered in the identification documents,
arms licence, travel documents and security inspection sheet;
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(h) identification of improvised e:;(plosive devices;
G)  first-Aid: '

{))  crisis resp{)nse and disasters management,

(k) defensive driving (compu! sory for the drwer of Armored vehicle
and optional for others); |

(1) handling and operation of non-prohibited weapons and ﬁréarms
(optmnal), ' - - ' .

(m) rudimentary knowledge of lndlan Penal Code, right to prwate
defense, procedure for lodging first information report in the police station,
Arms Act (only operative sections), Explosives Act (operative sections);

(n) badges ﬁf rank in police and military forces;

(o) identification of different types of arms in use in public and
Police; ' - - e

(p) use of Security equipments and devices (fﬂl‘ examnle, security
alarms and screenmg equtpments} and | '

 (3) The security guard will have to successfully underga the training
prescribed by the competent Authority. On completion of the training each

sucgessful trainee will be awarded a cemﬁcate in Form IV by the trammg:
institute or erganization. - - |

(4) The competent Authority will inspect the functwnmg of training
~ facility from time to time either by itself or through its own officers. Normally-
- such inspection will be conducted at least two times every year

(3) All the Agenmes shall submit a list of suGEESSfUI trainees to the
Conirolling Authnrrty in the manner prescrlbw by it.
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6. Standard of physical fitness for security guards.— (1) A person shall be
eligible for being engaged or employed as-security guard if he fulfill the
standards of physical fitness as specified below:— -

(1) Height, 160 cms (for Female 150 cms), Weight according to
standard table of height and weight, chest 80 cms with an
expansion of 4 cms (for females no minimum requirement
for chest measurement).

(ii) Eye sight: far sight vision 6/6, near vision 0.6/0.6 with or

~ without correction, free from color blindness should be able

to identify and distinguish color display in -security

~ equipments and read and understand display in English
alphabets and Arabic numerals |

' (m) Free from knock knee and flat foot and should be abie te run
- one: Klle Meter in six minutes.

(iv) . Hearing: free from defect; should be able to hear and
respond to the spoken voice and the alarms generated by
Security equipments.

~ (v) The candidate should have dexterity and strength to perform
‘searches, handle objects and use force for restraining the
individuals in case of need.

(2) A candl.date should be free from evidence of any contagicus or
mfeeus disease. He should not be suffering from any disease which is l]kely

~ to be-aggravated by service or is likely to render him unfit for service or
-~ endanger the health_of the public.

(3) -Agency shall ensure that every security guard working _fbr it
~ undergoes a medical examination after every twelve months from his last such
- examination so as to ensure his contmued maintenance of physucal standard as

prescribed for the entry level. ~

7. Provision for Supervisors.— (1) There shall be one supervisor to supervise
the work of not more than fifteen private security guards.



fpeii . 1. F/CYH N, . . 00 . e

(2) In £ase the prwate security guards are on security duty in different
‘premises and it is not practical to supervise their work by one supervisor, the
Agency shall depute more number of supervisors so that at least for every six

private security guards there is one supervisor available for assistance, adee
and supervision,

8. Manner of making application fﬁl' grant uf licenee.— (1) Evevy
application by an Agency for the grant of a licence under clause (1) of section
7 of the Act, shall be made to the Controlling Authority in the fcrmat
prescribed in Form V.

(2) Every application referred to in sub-rule (1) shal| be accompanied
by a demand draft or banker’s cheque showing the payment of fees as
prescribed under clause (3) of section 7, payable to the Controlling Authority
of the state concerned where the application is being made.

(3) Every application referred to in sub-rule (1) shall be either

personally delivered to the Controlling Authority or sent to him by registered
pest. :

_ (4) On receipt of the application referred to in sub-rule. (1), the
Contrelling Authority shall after noting thereon the date of receipt by him of
the appitcatlen gram an acknowledgement to the applicant.

9., Grant of ligence.~— (1) The Controllmg Authority, after receiving an
application under sub-rule (1) of rule 8 shall grant a licence to the private
security ageney in Form VI after cempletmg all the farmalities and satisfying

itself about the suitability of the applicant and alsg the need for granting the
Ilcence for the area of operation applled for.

(2) The Controlhng Authority either by itself or through its officers may

verify the training and skills imparted to the prwate security guards and
supervisors of any private security agency.

(3) The Controlling Authority may review the connnuatlen or
otherwise of licence of such security agencies which may not have adhered to

the conditions of ensuring the required training.

|2
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10. Conditions for grant of licence.~ (1) The licencee shall successfully

- undergo a training relating to the private security service as prescrtbed by the
Controllmg Authority within the time frame fixed by It.

(2) The hcencee shall intimate the name, parentage date of birth
permanent address, address for correspondence and the principle profession of

- each person forming the Agency within fifteen days of recelpt of the license to
the Controllmg Authorlty

(3) The licencee shall inform the Controlling Authority regarding any

change in the address of persons forming the Agency, change of management
wrthm seven days of such change

(4) The 'licensee shall immediately intimate to the Controlling Authority
- about any criminal charge framed against the persons forming the Agency or

against the private security guard or supervisor engaged or employed by the
Agency, in the course of their performance of duties as private secutity

agency. A copy of such communication shall also be sent to the officer in
charge of the police station where the person charged against resides.

(5) Every licencee shall abide by the requirements of physical standards

for the private security guards and their training as prescnbed in these rules as
the condition on which the licence is granted

(6) Save as provided in these rules, the fees pard for the grant of licence
shall be non- refundable '

1. Renewal of licence.— (1) Every Agency shall apply to the Coatrollmg
Authority for renewal of the licence. -

(2) The fees chargeable for renewal of the Ilcence shall be the same as
tor the grant thereof.

12. Conditions for renewal aof licence.— The renewal of the licence wrll be
~ granted subject to the followmg conditions:- |

(i)  The applicant continues to maintain his pnnmp e place of
business in the Jurisdiction of the Controllmg Autharity.
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(ii) The applicant continues to ensure the availability of the

- traming for its private security guards and superiors

required under sub section (2) of section 5 of the Act.

~(iii)  The applicant continues to adhere to the license conditions.

(iv) The police have no objection to the renewal of the license
to the applicant. - R

_ 1(_3) The form foqr”app]ication of renew.wala of licence will be same as the
form for the application for original licence. '

- 13. Appeals and procedure.— (1) Every appeal under sub-section (1) ot
section 14 of the Act shall be preferred in Form VI1I signed by the aggrieved
person or his authorized advocate and presented to the appellate officer in
person or sent to him by registered post. '

(2) The Cﬂntmlhng Authority may prescribe a fee. fer the appeal to be

filed under section 14 of the Act and the manner in which such fee will be
pald |

- 14, Reglster to be maintained by the Agency The register reqmred to be
mamtamed under the Act by the Agency shall be in Form VII[ |

13. Photc ldentlty card.— (1) Every photo tdentlty card issued by the Agem_y
under sub-section (2) of section 1'7 shall be in Form [X.

( 2) The_photo ldentlty card shall convey a full-fa_ce image in color, tull
name of the private security guard, name of the Agency and the identification
number of the individual to whom the photo identity card Is issued.

(3) The photo identity card. shall elearly mdicate the mdmdual

position in the Agency and the date up to which the photo-ldentity card is
vahd

| (4) The Photo identity card shall be mamtamed upto date and eny
change in the particulars shall be entered therem |
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*(5) The photo-identity card issued to the ptivate security guatd will be
returned to the Agency issuing it, once the private security guard is ho longer
engaged or employed by it. ‘

(6) Any loss or theft of photo-identity card will be 1mmedlately brought
to the notice of the Agency that 1ssued 1t

16. Other conditions.—(1) NotwithStanding whether the Agency martdates its
private security guards to put on uniform while on duty or not, every ptivate
security agency will 1ssue and make it obligatory for its security guards to put
on: R

(a) an arm badge distinguishing the Agency;

~ (b) shoulder or chest badge to indicate his posmon iR the
- organization;

(c) whistle attached to the whlstle cord and to be kept in the left_
pocket;

(d) shoes with eyelet and laces;

(e) a headgear which may also carry the dlstmgmshmg mark of the
Agency;

(2) The clothes worn by the private security guard, while on active duty
shall be such that they do not hamper in his efficient performance. In

particular they will neither be too tight nor too loose as to obstruct movement
or bendlng of limbs.

(3) Every private securlty guard w1|l carry a notebook and a writing
instrument with him.

(4) Every private security guard while on active security duty will wear
and display photo-identity card issued under section 17 of the Act, on the
outer most garment above waist level on his person in a conspicuous manner.

| [No. VI-24021/14/2005-PM-1}
HARMINDER RAJ SINGH. K. Scoy.
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(see rule 3) -
Form for verification of Antecedents of Applicant

Thumb Impression* of the Appli'cant cannsamau b san

Signature of the Applic‘ar‘it T S —

I For 0 j tcml use only

Form mmlbei‘ Name of the police statwn sent for pollce
| verification o . 1

Fec Amount Rs. -----=sseuceesCash /D.D. wmceeensena-- Name of Bank o
- DD Noi'.’..._______.____ _ L

Date Of Issue --f--—m—ﬁu--—-a . .

Please read the instructions carefully before filling the form. Please fil} in
BLOCK LETTERS: (CAUTION: Please furnish correct information.
Furnishing of incorrect information or suppression of any factual

information in the form will render the cﬁndidate unsuitable for. grant of
license) - ~

1. Name of applicant (Initials not allowed)
LaSt name - ';'“"'“";'?-----H Fil'St name-:-_------_--_-......_.r-‘.n _________ ... L

2. 1f you have ever changed your name, please mdlcate the prevmus name(S)‘
in fixll ' ' '

-----------
G0 00 0 W WO 4500 00 Mhne e Sl W W S A S D S5 W ) TR R SO AN P AU R A S e AR e e S . A W S A A S A W Y R A A A A G M e DA DY S O e SV D 4 et et it e S A A G S SO B S B .

3. Sex (male / female). --- 4.Date of Birth: S

5. Place of Birth: Village / ToWn =-meeeeecammmmcaiocaes |
D I State &Country ----'-_----,------5--- ----------- '

6. Father's Full Name/ Legal Guardlan s Full Name (mc]udmg surname, if
any): (Initials not allowed) ----=~-—ccemmmomeee e e ————————e

1265 GI/06—S5
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7. Mother’s Full Name (including surname, if any): (Initials not allowed)

A - N e N S A R M e S ke S s B S Gl S S g e TSN 4R Ay A B AR - G Yy i A S g VDS G o S g S U A Y o S R AN S Ay Y N et SO By DT Bt ot R Y R o S A o e e A A e Y g A i S O e el e e D gt R -

8. If married, Full Name of Spouse (1ncludmg surname, if any). (Initials not
allowed)

WS W AP AR e ol kil e i M e W A P D S N A S il e A G S mfy gl vk B D SN e b i 0 D A - A A Ny R e R SE i Y M e B iy Sl R S W e S U A U ) OO oy sl G s BN B anlh ale oal noth MY gyt i S o NN I A S O g .

9. Present Residential Address, mcludmg Street No./police station, v1llage and
DlStrlCt (wnth PIN code)

-—-Ul-— -————m——n----l— -n-'-un —Iﬁ--- A O Ba) e e ST ap iy gl A -h--n“-‘mqnuq.n-.--— S s gy wioh s s ok iy gl ol 9P Al e . oot - iy U e et S et e e s o

Wl Y S el A R A A e iy ey e i vl S u—-----—m Y i Ty i p—— ﬁ--_ﬂ---h--ﬂl—_ i e AN e S e e o T BB il A B e amp i AR S A T

Telephone NO./Mobile NO.---nmmwemmcrmmmmrmmmmmmmemm e memmmmmeemmenien

10. Please gi;fe the date since residing at the above-mentioned address: DD
MMYYYY ' '

1 1. Perrnanent Address mcludmg Street No /pchce statlon vnl]age and District
| (wnth PTN code) B - -

S S O By A g SEF AN BN w e nS i S S . o e S - e S - -nn:-—-i Ve AV gy dipy A S A Y S R ot I e iy B S Al g Sy Gl T A DS e o e e AN S S T WD S ey il A N A DL G s R i O Bl s S R A S e W A R A S A B M

- A N iy Sy A W o e e B I S anin A S S e S A g S PP U 0 S . S g A o e el gt A g PN R ol W Wy S Sy g DA e N gy U A R SNy T D O SN i A S el S N P S sy’ i) e e A Al S R AT W e S S O Sy - Sl

12. If vou have not resided at the address given ai COLUMN (9) continuousl

for the last five ‘vear, please furnish the other address (addresses) with
duration(s) resided. You should furnish additional photocopies of this form

for each additional place of stay during the last five vear. Forms 'ma' be
hotocowd but photos oraph and signature in orig mal are required on each
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13. In case of stay abroad particulars of all places where you have resided for

more than one year after attammg the age of twenty-one years

S Y P S N e e Y WO DA P g Tk A B T Y SN A A A D P A A uE e SIS A A SR N W AN i S gy cll it S A gl ol 'l gk S s S il i s A i s i ---n“-ﬁngﬂu 4 e 8 “Hﬂﬂﬂnhﬂ--ﬂ- 2L
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14, Other Details:

(a) Educational Qualifications :
(b) Previous positions held if any along with name and address of employers
(c) Reason for leaving last employment :

(d) Visible Distinguishing Mark :

15. Did you earlier operated any anate Security Agency or were its partner,
majority shareholder or Director ? If yes then furnish the name, address of the '

Agency and its license partlculars

16. Are you a citizen of India by: Birth/ Descent/Registratioansturalisatioﬁ

If you have ever possessed any other citizenship, please 1nd1cate prekus
citizenship - .

—t—

17. Have you at any time been convicted by a court in India for any
criminal offence and sentenced tq imprisonment? If so, give name of
the court, case number and offence. (Attach copy of judgment)

1& Are any criminal proceedings pending against you before a court
In India? I so, give name of court, case number and offence

L S0 B B B BB BE N OGN SN B N YR R RN B RN RN NN BB N RN RN RN N N N S R M B P S ESSE NN AR EE DS BEEEEREERE XN AL s e & va P A& s pa R IIBASET TSRS PD
, 3
RS LA 44808440 a6esT0eIaAsast eI B R sROERDERN YR EEREE R EEEEREEEERE $ 4B LABPASE SN SRS S EPREPEIEOEECTD -0 4

L EA RS RN RN R R EENE R RN EREN EEENENENENSENEEENFN NN NN NN EESE RN EENE R I N B AL N BT 8 2N 2N B 20 B R A RN BRI
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'19. Self- Declaration: -
The information given by me in this form and cnclosures is true and I
am solely respon&ble for accuracy. - -

o (Signature/T I* of appiicant)
Date - -

llllllllllllllllllllllllll
llllllllllllllllllllllllll
L R I R R O B R B IR A N

IIIIIIIIIIIIIIIIIIIIIIIII

' (Signature / T.I*. of applicant)
(*Left Hand Thumb Irnpressmn 1f Male and nght Hand Thumb Impresmon i\f
Female) - _

FOR OFFICE USE ONLY ,
.FileNO._:.'....'.................a.........:_.._.'.. ..... coeracsess AN

Date of issue of C&A Report .
‘(Slgnature of Police statlon In charge)

Name of Police Station
Name of Police district

*N.B_. Cancel whatever is not applicable.
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- Form 11
(‘S:ee rule 4)

Form for venﬁeatlon of Charaeter and anteeedents
| Of Security Guard and Supervisor

Thumb Impression* of the Apphcant e m——————— _‘

Signaturﬁ ﬂf thﬁ Applleant -"""""'“'"'"""-"“'."-"'!.-.HEEE'!IH‘F‘EEEE!:HE'!!E!!I!E

| verlficatmn

————— v—— A

-
a T u - - - ey aml =smi= 11 m W 1 1T g k- v
. '
r
- -
- - — - .
* = L= e e T —the i cmoma "4 ] LA ] a s
' - m- LICEET I Y L :
.

e TR 4 4 o i m tmn g al R antl o mw n e o Smnmnale e 1 R i AR AR M e Bk ol e eyl Ll g =

FBB Amﬂuﬂt RS. “:-:*“--—*--:-:rcaSh /D.D -:----—-------Name Qf Ban;k-ﬁﬂ;n_-—ﬁrﬁmﬂ

Please read the instructions earefully befare filling the farm. Pleasa ﬁ!l in

BLOCK LETTERS: (CAUTION: Please furnish correet information.
Furpishing of incorrect information or suppression of any factual
information in the form will render the eandidate unsultable for
emplnyment /engagement in the Prlvate Agency.) . '

1. Name of apphcant as shﬂuld appear in the phntomldentlty card (Inltlals notf .
allﬂwad)

2. If you have ever chgnged your name, please indlca,ts the pravmus namﬁ(s)
in full _
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3. Sex (ﬂ'l&l&/ female). --- 4.D‘ate— oY T o 3 iy 1 1 D A —————

d, Place of Birth: Vlllage / TOWn ~-e==-vmunan- —

DISEFICt , =emmnmmmcmmmommmmmmmeme e State F STy U — )

6. Father's Full Name/ Legal Guardian's Full Name (mc.:ludmg surname, if
‘any): (Initials not allowed) ~w---~mrrasmrememmammmamaencwsen e am e ——————————————

T - e W S N W :
b bt T D VD 0 R R TR S N A

7. Mother’s Full Name (including surname, if any): (Initials not allowed)

Eﬁtﬁfﬁtﬁﬁfﬁﬂﬁﬂyﬁ*ﬁﬂ#*--“--Mﬁﬂmmﬁnwﬂemﬁwnﬁﬁﬂnmrﬂumﬂummmmmnmn#nnmnmnmqunmnwnnq!mﬂhumﬁnnmnnnﬂnrm

Y D
'my WmrofI oap,

8. If married, Full Name of Spause (including sumame if any) (Imtials nat,
allawed) .

. v i W S I T
I I T

9. Present Residential Addreas, including Street No./police station, vnllage
and District (with PIN code)

o g 2 1 Y 5 T S O R O LR 4 1

—--l--------:-n--- -—u_'_--— PO 0 S O ol O S e s oy 0 S0 e Gt N D A s O S A O, P e g ) N Y S R Y *_m.ﬁ*i'! HM*IIQH‘FHHHII R .

10 ‘Blém.- EWP the date since residing at the above mentioned address:

S0 0. S S U R AT 0D 0 RS- G e 1O U A A VO Y Y AN g o A 00 A S g O Y O A0 Y S U A U ST U g M Ju gy O A T S e - W e Pk A N WA A W 0 U A D N U O R gl S O fﬂ--#mﬂ A - iy '

11, Permanent Address zncludmg Street Ne./polnce station, wllage and District
(W’lth PIN code) - -
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12. f you Rz _ not resided at the address given at COLUMN 9) continuous for
he last five vear, please furnish the other address (addresses) with duration(s
ssided. You sho id furnish additional photocopies of this form for ee ch addi lnat
lace of stay during the last five year. Forms ma be photocopiec but photograph
and sic ature in original are required on each form.

13. In case of stay abroad particulars of all places where ‘you have
resided for more than one year after attaining the age of twenty-one years

- - - --'-'--ﬂ--'--li-l----ﬁ- A T A A S S A 0N VED AN AN ao e U A S G S A b A vy iy Sy e i ot o T S A el A S O A e e IV St N S Y T B A et T G S el e - RS
P S o e S e o A P T DU A e W e ey o A A W g W P Stk e S Y e e SN U A S N Rl e A I e me gy SR migh AP0 Sl v e B N et S P i y B Sa e P A S N i et Sl e S G M A P g S S U Wy Sy e W e

il S sy S W P A e T R S A A R e A A e S S A e A S Sy o S Sy S W TN TN v HigS YR R R ey 30 S RS SN s S DU AN AU S AN mie guly w AU i I A . . Wy A S Aol ey o i spaaciie: ver- diph iy gt T A S e N W S AR R -

14.‘ Other D‘etails:__

(a) Educational Qualifications ...... eraerienenaree eaenes e vt

(b) Previous posts held along with name and address of employer

S - I i Y el A s G ST O A B ki e o B S R ey W - A a0 A e G i st T A o g W G gy iy P R NN aian e UL N S N U Wy 00 NS U A A Ay S Y G U NN NS degtot AV S i el i g Sy gl i ) B S s S D SR M AN S S W
. o i g i el S i ey o S D - G A b A S N A Al W P ol A S R i S A i s el kel N e Al M e il byt ek Sy SO0 b s e et S N gl i SN WO WEN NN SO0 WA N S S VR W RS ae S A S ey W W M ke el ol SN e AN S R Ml

{c) Reason for leaving last employment

S AR g g B By S - el S A S S il Gy ! S e - g AU A A i gl S B g PO S WA A i i i e SOE AN I SRS ke iy N A DI A e Y G AN P G g D IR S i o S NP G S S R A R S AN Tl S NN MRS N g S -Gl b VRN A S i A -

(d)Visible Distinguishing Mark ..................... e, e,

(E)HEI ght(Cl‘IlS)“—------—------------------------------.---..---..-...

15. Are you working in Central Government/ State Govt/ PSU/ Statutory
Bodies Yes/ No - - -

30
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16. Are you a citizen of India by: B1rth/Descent/Regls'n'atloanaturallsetlon

If you have ever possessed any other cmzenshlp, please indicate previous
cltnzenshlp ~ -

17. Have you at any time been convicted by a court in India for any criminal
offence & sentenced to imprisonment? If so, give name of the court, case
number and offence. (Attach copy of judgment)

--------------------------------------------------------------------------------------------

llllllllllllllllllllll

18. Are any criminal proceedings pending against you before a
court in India? If so, give name of court, case number and offence

B W
'."""’""'"""llil..l!ilillill.‘iill!iiiilllllililitill-l-i'llllllil'li-!li-l iiiiiiiiiiiiiii

llllllllllllllllllllllllllll

lllllllllllllllllllllllllllllllllllllllllllllllllllllllllllllllllllllllllllllllllllll

LA B R N A I I N e T R

19. Has any court issued a warrant or summons for appearance or
warrant for arrest or an order prohibiting your departure from
India? If so, give name of court, case number and offence.

llllllllllllllllllllllllllll

o
lllllllllllllllllllllllllllllllllllllllllllllllllllllllllllllllllllllllllllllllllllllllll

llllllllllllllllllllllllllllll

20. Self Declaration:

The information given by me in this form and enclosures i is true and I am
solely responsible for accuracy. '

(Signature/T.I_.* of applicant)

(*Left Hand Thumb Impression if Male and nght Hand Thumb Impression if
Female)



h
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e I el e v e S e

21 . Particulars of person to be intimated in the event of death or accident:

------------------------------------------------------------------

IFI‘l“-li-‘llllﬁ.ll."liIIIII"I-'II.-I-!-F-I‘IIIl‘i"'l..llll‘ﬁ'l‘l.'llll.-lplil lllllllllllllllllllllllllllllll

llllllllllllllllllllll

iiiiiiiiiiiiiiiiiiiii

lllllllllllllllllllllll

*FOR OFFICE USE ONLY
File No. : ...

[
FUEE T TR — y T e o

‘Date of issue of C&A Report..

(Signature of Police station In charge) -
Name of Police Station |
Name of Police district

ey S e S il - TN — ]

*N.B. Cancel entries not applicable.

198 551/ 2006— &
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Form 111

 (Seerule 4)
CHARACTER AND ANTECEDENT CERTIFICATE

Thi_s- is to certify that Mr./Ms. ..., Scmeaughter Of ~mmmm-

 Whose particulars are given below has good moral character and reputatlon and
- that the applicant has been staying at the followmg address contmuously for the

last one year.

Date of Birth
Place of Birth

Educational Qualification :

- Profession :

Present Address

~ Permanent Address

issuing Authority

Signature
- Name
Designation

| -rAddress/Tel.N‘o.
Date of Issue -
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 FormIV
(See rule 5)

- Training Certificate
Serial number

‘Name of the Trammg Agency
Address of the Training agency

Licens¢e No.

 Cerifiedth _son/daughter of = - resident of " has
| comple{ed the prascnbed trammg for the Eﬁgagement or employment as a Pl‘lvate
B Seeunty Guard frofi _ ﬂll

His si gﬁ&tufe is attested below

' ‘Sig“at.“fe of the Certificate Holdet

ture of issuing-authority -
| 3 Demgnatlen
Place of issue
- Date of issue

1265 GI/06—7



' THE GAZETTEOFINDIA :EXTRAORDINARY ~__ [Partll—Ssct (i
Form V
(See rule 8)

APPLICATION FOR NEW LICENCE /RENEWAL OF LICENCE TO

ENGAGE IN THE BUSINESS OF PRIVATE SECURITY AGENCY

Te

- The Controlling Authority .

~ The undersigned hereby applies for obtaining a license to run the business

- of operating services in the area of Private Security Agencies

{

2.

Full name of the applicant :
Nationality of the applicant :

Soniwife/‘détughter of :

Residential Address :

- Address ,where the applicant desires
~ to start his Agency

Name of the anate Security Agency

Name and addresses of Proprletor partner, Majority shareholder
Director and Chamnan of the Agency

‘Name and extent of facilities available :

Qualifications of staff engaged for imparting instructions;

Name--~-
Age-----
Designation--------
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10. Equipments which will be used for Security services

(a) Door Framed Metal Detector (DFMD)
(b) Hand Held Metal Detector (HHMD)
(c) Mine detector '
(d) Other Detectors -
(1) Wireless Telephones
(1) Alarm Devices
(111) Armored Vehicles
(iv) Arms
L1, The particulars of the uniform including color in case the applicant intends
~ to use any uniform for the Private Securlty Guards and Superv1sors of the
| Agency | ' -

- 12.Does the applicant intends to operate in more than one dlstncts ? If so the
name of the Districts 1. 2. 3. 4, .

L L L e .

13.Does the applicant intend to operate in the entire state?

14.Does the applicant possesses the training facility in its own or will get it on
outsourcing basis? The name and address of training facility should be furnished.

~ Signature
Name of the applicant
Address of the application
Telephone number of the applicant
' Date of application

Enclosure: _
1. Copy of current Income tax Clearance Certificate
2. Atfidavit as prescribed in Section 7 sub-section (2) of the Act
3. Other enclosures
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me Vi
- (See rule 8)
GOVERNMENT OF

License to engage in the husmesmnty Agency
Serial No---------

S o *Y P —

e e e e e e is granted the license by the Controlling
Officer for the State Of --r~rememmccmcmcmmmcmcc e e ——————————— to run the

business of Private Security Agency 1 in the district(s) of / State of (Strike of the
 INAPPHCADIE WOLHS) ~=mnnmmmemmmmmemsmmmmmsecams e mmmm e e e e s m e e

e e with office at ......., .(address of the office )

Place of ISSue ~----e-mcmmmmmn- '

Date of iSSlle "“"“"‘"""'""'--'-'-T-*—-———

~ This l.it:ense is Vaiidup {0 mmmemmm e ———————————————
Signature
Narne of grantmg Authority
Designation
_ Official Address
RENEWAL
(See rule 8)
Date of Renewal ' D Date of expiry
1. —
2.
3.
4,
Slgnature
Name of renewmg Authority
Designation

Official Address
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Form VII
.(See rule 9)
F orm fur Appeal

An Appeal under section 14 of the Act

Appellant _
~ Versus.

- Controll ihg authority/
The ' ' above named appeal to the . (State
Home Secretary) ~ from the order of (Controlling
Authomy) dated  day of ~and against refusal of license
to run Private Secunty Agency and sets forth the followmg
gmunds of ij ection to the order a.ppeal from namely
2.
3.

Enclosed list of documents N

Date

Place _

8 F 8 B B T 'F J B ¥F J |

* Slgnature
Ngmp and De51gnatlon of the Appellant

47



S.No. | Name of { Parent’s/ “Present
perscn(s) Father’s

managmg name
the

Agenc

.Name

S1.No. |

THE GAZETTE OF INDIA; EXTRAORDINARY ________ [PaRy[l-—8sc, 3}l
Form VI

(See rule 10)

Register of Particulars

(Part -1 Management details)

Permanent | Nationality | Date of s
address& Address joining/leaving
the Agency

(PartIl Private Security Guardéban& Supéi'visor)

(Part 1T Customers)

the ofthe | and |commencement | discantinuatien
Customer pla'c,_é ranks of | ef services of service:_s
& phone | where | Security |
no. | Securlty Guards
' is provided
provided |
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~ (Part IV Duty Roster )

No. Name of | Address | Whether | Date andtime |Dateand |
| the Private | of the |provided  with| of ' | time of |

| Security | place of | any ' commencement | ending of |
| Guard duty arms/ammunition | of duty duty '
/Supervisor | ‘ ) :L__ * L - J

1 - Form 1IX

(See rule 1)
Photo-ldentity card for Private Security Guard/Supervisor

(Name of the Private Security Agency)

[dentification NO. ==mmmmmmmmmomesemeannn-
Date of issug ~~--~~=mmccun-- '
A1 1T V1 7 R —
Signature of the cardholder----—---—--
Signature of the

issuing authority
Official seal '



